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Central Administrative Tribunal. 
HYDERABAD BENCH: AT HYDERABAD 

O.A. No. 	109/92 	 Date of Decision: 25.2. 1992 

-drNe' 

D. L.YOgi 	 Petitioner. 

M r.N.Krishfla Rao 	 Advocate for the 
petitioner (s) 

Versus 

The Senior Divisional Mechanical Engineer, 
South Central FailWay, Sanchalan Shavan, 	\ Respondent. 

otners. 

Advocate for the 
Respondent (s) 

CORAM: 

THE HON'BLE MR. K.Balasubramaniafl, Member(Adnth.) 

THE HON'BLE MR. T.Charxdrasekhara Reddy, Metther(JUd1.) 

Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ?. 

Whether it needs to be circulated to other Benches of the Tribunal? 

Remarks of Vice Chairman on columns 1, 2, 4 
(To be submitted to Hon'ble Vice Chairman where he is not on the Bench) "- 

U 

	

(HI) 	 (HTCSR) 

	

M(A) 	 M(Jfr 	 - 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ; I-WDERABAD BENCH 

O.A.No.109/92 
	

Dated: 25.2.1992. 

3ETWEEN 

D. L.Yogi 	 .. 	Applicant. 

The Senior Divisional 
Mechanical Engineer, 
South Central Railway, 
Senchalan Shaven, 
Secunderabad. 

The Divisional Railway 
Manager(BG), South 
Central Railway, 
S5iichalan Bhavan, 
Secunderabad. 

The General Manager, 
South Central Railway, 
Rail nilayam, 
Secunderebad. 	 .. Respondents. 

Counsel for the Applicant .. Mr.N.Krishna Rao 

Counsel for the Respondents .. Mr.JR.Gopal Rao, SC for Rlys 

CUR/Ms 

HON 'B XE AHRI it .BAU½SOBRAMAN IAN, MEMBER (ADI'N.) 

HON 'BLE S}*I T.Ck-IANDRASEKHARA REDDY,MEMBER(JUDL.) 

(Order of the Division Bench delivered by 

Mon'ble 	ri T.Chandrasekhara Reddy, Menber(Judl.) ). 

This is an application filed under Section 19 of 

the Administrative Tribunals Act to direct the respondents 

to pronote the applicant as Assistant [oco }breman with 

retrospective effect i.e. from 1.1.1986 with all service 

benefits and such other consequential benefits and pass 

such other order or orders as this Tribunal deem5fit and 

pEoper. 

S 
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To 
The Senior Divisional MechanicaLEnqineer, 
.C.Railway, Sanchalan Bhavan, Secunderabad 

T 	Divisional Railway Mariaer(BG) 
South Central Railway, Sanchalan Ehavan, Secunderabad. 

The General Manager, S.C.P.ailway, 
Railnilayam, Secunderabad. 

One copy toMr.N.Ktishna Rac, Advocate 
Flat No.10, Block No.7, MIG-Il, I3aghlingampally, Hyd. 

5. One copy to Mr.J.R.Gopal Rao, SC for Rlys, CAT.Hyd. 

6. Onespare copy 	 . - 

pVm- - 

tIC 

Cr - 

H. 



2. 	Mr.N.Krishna Rao, Advocate for the applicant 

and ?lr.JR.Gopal Rao, Advocate for the respondents are 

present. Heard both sides. As and when the Juniors of the 

applicant were said to have been promote9epresentations had 

been submitted to the competent authority by the applicant 

herein. the reprsantations re said to be dated 25.11.1986, 

5.4.1987, 15.11.1987, 1.1.1988, 8.8.1988, 2.4.1989,17.10,1989, 

5.2.1990, 16.11.1990, 2.3.1991, 30.4.1991, 23.8.1991, 4.11.1991. 

and 9.12.1991. There appears to be no respon$e from the 

respondents to any of the representations made by the 	- 

applicant. So we are of the opinion that this OA can be 

decided at the admission stage itself by giving appropriate 

directions to the respondents so as to protect the interests 

of the applicant. Hence we direct the respondents to dispose of 

er the said representations and pass final order,?g8oxdance 

with Law wittiilnj2 months from the date of the receipt of this 

order. If the applicant continues to be aggrieved by the 

final order passed by the respondents on the said representations' - 
the applicant will be at liberty to approach this Tribtmal 

afresh in accordance with law. With the said directions 

the OA is disposed of at the admission stage with no order 

as to costs. 

C _ 
(R .BALASIJBRAMAN iAii) 	(T. CHANDRASEKHARA REDDY) 

Member (Admn.) 	 Merter(Judl.) 

- -[ 	
Dated; 25th February, 1992. 

(Dictated in the Open Ourt) 

sd 
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IN THE CElWRAL ADMINIsTflIvE TRIBUNJ 

HYIEPABAD BENCH AT HYDERABAD 

THE HON'flLE MR. 	 V.C. 

THE HCN'BLE MR.R.BALASUB4?.NIJ:M(A) 

AND 

THE HON'BLE NR.T.CHANDpsEyJ4J\y REDDY: 
M(JUDL) 

THE HON'BLE MR.RQY : MEMBER(n) 

DATED: 

üRDP/JUDGMENT: 

.i 
O.A.Nc. b 

(W.P.No. 	) 

Admttted and interim diecti.jns 
± ss iTe d. 

Ja1fced 

Disposed of with directions. 

Dismsed 

Disn1&ssed as Withdrawn 

Di#issed f or Ifau1t. 

M7A, Ordered/ Relected 

Nsorder-as to ensts. 
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